
 श्र  Abridging  Freedom

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report  the

 following  message  received  from  the  Sec-

 retary-General  of  Rajya  Sabha:—

 “In  accordance  with  the  provisions  of

 subrule  (6)  of  rule  186  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 im  the  Rajya  Sabha,  I  am  directed  to
 return  herewith  the  Appropriation
 (No.  3)  Bill,  1982,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held  on  the
 2nd  August,  1982,  and  transmitted  to
 the  Rajya  Sabha  for  its  recommenda-

 tions  and  to  state  that  this  House  has
 no  rceommendations  to  make  to  the

 Lok  Sabha  in  regard  to  the  said  Bill.”

 11.10

 CALLING  ATTENTION  1०  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  MOVE  TO  ABRIDGE  FREEDOM  OF

 PRESS

 SHRI  AJIT  BAG  (Serampore):  Mr.

 Speaker,  Sir,  I  call  the  attention  of  the

 Minister  of  Home  Affairs  to  the  following
 matter  of  urgemt  public  importance  and

 request  that  he  may  make  a_  statement
 thereon:

 “Reported  move  by  certain  States  to

 abridge  the  freedom  of  press  and  the
 reaction  of  the  Government  thereto.”

 THE  MINISTER  OF  DEFENCE  AND
 HOME  AFFAIRS  (SHRI  १.  VENKATA-

 RAMAN):  Sir,  the  Government  of  India
 stands  by  the  Gonstitutional  guarantee  of

 the  freedom  of  speech  and  expression
 which  includes  freedom  of  the  press.

 2.  The  Hon’ble  Members  are  presum-
 ably  referrimg  to  the  Indian  Penal  Code

 and  the  Code  of  Criminal  Procedure

 (Bihar  Amendment)  Bill  1982,  as  passed

 by  the  Bihar  Legislature.

 3.  According  to  the  State  Government
 there  have  been  a  number  of  publications
 in  newspapers,  periodcials,  etc.  containing
 grossly  iiftdecent  or  scurrilous  matters
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 which  affect  the  morale  -  हास्य102  Servants

 ।  (७  उहा-  of  theit  duties.  The  legis-
 lation  was  therefore  brought  forward  by

 the  State  Government  (०  deal  with  the

 situation.

 4.  Similar  provisions  were  made  in  the
 Indian  Penal  Code  and  the  Code  of  Cri-
 minal  Procedure  (Madras  Amendment)
 Bill,  1960  and  the  Indian  Penal  Code  and
 the  Code  of  Criminal  Procedure  (Orissa
 Amendment)  Bill  1962,  both  of  which
 were  assented  to  by  the  President.  The
 State  of  Tamil  Nadu,  by  a  subsequent
 amendment  enhanced  certain  punishments
 provided  in  the  Act  of  1960.  President’s
 assent  to  the  Tamil  Nadu  Bill  in  this  [टन

 gard  was  accorded  in  1982.

 5.  The  Bihar  Bill  has  not  beem  received

 by  the  Government  of  India  for  the  assent
 of  the  President.

 SHRI  AJIT  BAG:  Sir,  the  Bihar  Gov-
 ernment  has  taken  a  very  extraordinary

 steps  for  controlling  the  free  press  on  the

 plea  of  curbing  grossly  indecent  and  scur-
 rilous  matters,  or  matters  intemded  for

 blackmail.  But  this  extraordinary  measure
 is  not  as  innocent  as  the  Chief  Minister  of

 Bihar  claims  it  to  be  yes,  to  prove  this,
 his  Government  is  spending  lakhs  and

 lakhs  of  rupees  on  such  advertisements.
 This  piece  of  legislation  adopted  in  a  very

 .  extraordinary  manmer  is  nothing  short  of
 a  blatant  violation  of  whatever  little  ex-
 isted  in  the  name  of  freedom  of  Press.
 This  black  Bill,  an  obnoxious  piece  of

 legislation,  which  seeks  to  amend  the  1
 dian  Penal  Code  and  the  Code  of  Criminal
 Procedure  strikes  at  the  very  root  of

 democracy.  It  empowers  Government  ०क़
 cials  to  treat  any  imdecent  and  scurrilous

 report,  or  matters  intended  for  blackmail,
 which  they  consider  to  be  objectionable, .
 or  likely  to  demoralise  the  administration,
 as  a  cognizable  and  non-bailable  offence.
 ।  provides  for  imprisonment  for  two

 years  or  fine  or  both  on  first  conviction,
 and  in  the  event  of  second  or  subsequent
 convictions  with  imprisonment  for  five

 years  with  fine.

 Then,  Sir,  any  Magistrate  has  been  vest-
 ed  with  the  power  to  take  cognizance  of
 these  offences  with  the  approval  of  Gov-
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 ernment  and  to  try  them.  This  is  a  naked

 infringement  of  fhe  powers  of  the  judi-
 clary.

 Why  (10  we  call  this  piece  of  legislation
 ता8 00118 ॥,  obnoxious  and  all  that?  This  is

 because,  as  you  will  find,  Sir,  in  this  Bill,
 the  jourritlists  have  been  deemed  as  worse
 offenders  than  the  alleged  murderers  and

 dacoits  ४1१0०  can  be  bailed  out  but  an  ac-
 ‘cused  journalist  under  the  purview  of  this

 black  Jeg|slation  has  been  denied  that  pri-
 vilege.  छ  शा  a7  ordinary  police  officer  can
 arrest  a  j.urnalist  on  any  plea  and  put  him

 behind  thi:  prison  bar  for  six  months  with-

 out  any  ial.  This  power  has  been  given
 to  them  hy  an  earlier  amendment.

 ([Crimina  Procedure  Code,  1973  (Bihar
 Amendm  nt)  Bill,  1982].  The  mover  of

 this  black  Bill,  belongs  to  a  tribe  of  Indian

 ‘politicians  who  have’  excelled  in  earning
 notoriety  by  their  spine-chilling  stories  of

 corruptio:,  malpractices,  political  sadism
 and  00%01' 181111511  to  the  extent  of  perver-
 sion.  Sevural  stories  about  such  diabolic

 performai'ces,  such  as  the  cement  scandals,

 the  Trust  Deed  scandals,  the  oil  deal  epi-
 500९  etc.  have  come  out  in  the  Press.

 One  sich  latest  story  about  the  Chief
 ‘Minister  of  Bihar  bathing  in  the  blood  of
 108  sacrificial  goats  on  the  advice  of  a
 Tantrik  infuriated  him  so  much  that  he
 100k  this  unusually  draconian  step  to

 muzzle  the  Press  that  might  come  out  with
 more  such  cases,  as  it  is  believed  that

 stranger  stories  may  be  waiting  in  the
 drawers  af  the  news  desks  of  a  number  of

 journalists.

 But,  Sir,  in  the  meantime  we  have

 enougna  off  them;  such  as  the  _  81घ10011105
 committet!  on  Hariians  and  the  minorities,
 the  Bhagsilpur  81201 [11 05,  the  activities  of
 the  Mafia,  the  murder  of  S.  S.  9a९  as
 auditor  of  the  accounts  of  the  BCCL  in

 Dhanbad,  the  alleged  defrauding  of  the

 bank  in  which  the  Chief  Minister  himself
 is  an  accused,  the  alleged  exploitation  of

 the  bonded  labourers  by  the  Chief  Minis-
 ter  himself,  and  so  on.  There  are  dozens
 of  such  instances,  if  not  hundreds.

 Sir,  am:  the  exposing  of  these  truths
 indecent  and  scurrilous?  Are  they  acts  of
 blackmail?  Sir,  by  such  legislation,  they
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 are  going  to  gag  the  free  Press  and  replace
 it  by  a  sycophant  Press  loyal  to  them,  in
 which  bid  we  are  sure,  they  are  bound  to
 fail  miserably.

 Are  we  to  ignore  this  nefarious  step  og
 the  part  of  the  Bihar  Government,  as  a

 State  matter?  No,  Sir;  such  steps,  whether
 in  Bihar  or  in  Tamil  Nadu  or  in  Orissa
 or  in  J&K  or  anywhere  else  in  the  coun-

 try,  cannot  but  be  a  matter  of  grave  con-

 cern  to  all  lovers  of  freedom,  and  all  who
 adhere  to  the  constitutional  fimdamental

 rights,  and  freedom  of  Press  for  that  mat-
 ter.  We  in  the  highest  forum  cannot  wink

 at  the  toying  with  the  rights  of  the  Fourth
 Estate  as  a  pillar  of  the  entire  democratic
 fabric.

 Sir,  this  unusual  and  obnoxious  step  is

 the  logical  aftermath  of  the  growing
 authoritarian  tendencies  in  the  _  political
 practices,  a  growing  damger,  about  which

 grave  concern  has  been  expressed  several
 times  on  the  floor  of  this  august  House.

 Sir,  in  the  current  phase,  it  all  started

 with  cases  of  physical  assaults  and  kill-

 111.0 8.0  as  it  happened  in  Orissa  where  not

 only  was  a  journalist  attacked,  but  his
 wife  was  also  raped  and  killed.  Such  cases
 of  attacks  on  journelists  occurred  in  Tamil

 Nadu,  Amdhra,  Maharashtra  and  other

 places.  Very  recently,  it  was  repeated  in

 Jaipur.  Let  me  quote  one  Press  report—
 “Times  of  Indiaਂ  dated  5-8-1982:

 “The  Police  arrested  one  journalist,
 hand-cuffed  and  paraded  him  through
 the  streets,  following  an  altercation  with
 a  Sub-Inspector  of  Police.”

 These  all  remind  us  of  the  dark  days  of

 Internal  Emergency  when  Press  freedom

 was  taken  away,  and  | अ  censorship  on
 a  large  scale  was  introduced.  Even  the

 quotations  from  Tagore,  Mahatma  Gandhi

 and  Pandit  Nehru  were  not  spared  the

 stranglehold  of  Press  censorship.

 But  ultimately  the  people  won.  The
 Indian  masses  had  given  a  fitting  reply  to
 all  the  oppressive  measures  and  ultimately
 the  freedom  of  Press  was  restored  with  the
 restoration  of  the  fundamental  rights  of
 the  people.
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 [Shri  Ajit  Bag]

 Are  (10552  happenings  as  are  taking

 place  in  |3ihar  today  isolated  events?  Can
 these  all  not  be  ascribed  to  a  common  pat-
 tern  which  percolates  from  the  top  ?

 Very  recently  we  have  seen  the  Prime
 Minister  coming  down  heavily  on  the  ८६५
 for  criticising  the  Centra]  Government.

 The  Press  was  on  many  occasions  attempt-
 ed  to  be  described  as  playing  the  role  of

 Opposition.  Certain  speechees  of  other
 Ministers  including  the  Information  and

 Broadcasting  Minister  paved  the  way  and
 the  cue  was  taken  by  the  State  Satraps  to

 merrily  trample  the  sacred  rights  of  the
 Fourth  State.  All  these  only  poimt  to  a

 grave  future.  Dark  clouds  are  again  hover-

 ing  in  the  sky.  A  united  and  determined

 opposition  is  urgently  required  to  clear

 this  ugly  hurdle  to  the  freedom  of  the

 people.  All  such  attempts  in  the  past  had
 been  foiled.  Even  the  British  rulers  could

 not  perpetuate  their  draconian  control  of
 our  freedom  nor  the  rulers  in  free  Imdia
 could  succeed  in  their  attempts  to  curb
 this  freedom.

 For  the  present,  of  course,  some  rulers

 may  have  the  illusion  to  perpetuate  their

 oppressive  measures..  But  to  quote  the
 eminent  French  author  Montaign,  “On  the

 loftiest  throne  in  the  world  we  are  still

 sitting  on  our  own  1 पा 05."

 In  this  context,  I  would  like  to  ask  the
 hon.  Minister  first,  what  steps  the  Govern-
 ment  10056.0  to  take  to  safeguard  the
 freedom  of  Press?  Secondly,  whether  the
 Central  Government  would  advise  the  hon.
 President  not  to  give  his  assent  to  any
 such  Black  Bill  as  imposes  any  curb  on

 the  freedom  of  Press?  Lastly,  wheter  the
 Central  Government  would  reiterate  its
 policy  regarding  freedom  of  Press  and  ad-

 vige  the  Bihar  Government  to  settle  any
 abboration  og  the  part  of  individual  jour-
 nalists  or  by  sections  of  the  Press  only
 through  the  Press  Council  of  India?

 SHRI  1.  VENKATARAMAN:  _  70e
 hon.  Member  has  covered  a  very  wide

 ground.  The  Constitution  provides  for  the

 freedom  of  expression  under  Article  19
 and  the  game  Article  provides  for  reason-
 able  restrictlon  being  enacted  to  regulate
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 the  freedom  under  Article  19(2).  There-

 fore,  the  question  is  whether  the  regulation
 which  the  Bibar  Government  seeks  is

 within  the  provisions  of  Article  9(2)  of

 the  Constitution.  That  is  the  main  question
 that  we  will  have  to  address  ourselves  to.

 Jump  at  right  conclusions.

 DR.  SUBRAMANIAM  Srer

 (Bombay  North  East):  Have  you  made

 up  your  mind  on  that?

 SHRI  ५.  VENKATARAMAN:  No,
 I  will  tell  you.  Because,  you  are  a  hasty
 person  and  you  always...  .(Interduptions)

 MR.  SPEAKER:  Jump  at  conclusions,

 DR.  SUBRAMANIAM

 Jump  at  right  conclusions.
 SWAMY:

 SHRI  ५.  VENKATARAMAN:  Jump
 into  things  from  which  you  never  re-

 cover.  I  will  show  you  how.  (nterrup-
 tions)  व  will  not  be  diverted  from  my
 line  of  argument.  ?  hon.  Member
 made  a  number  of  allegations  against  the

 Chief  Minister  of  Bihar.  (171/27घ[710105)

 DR.  SUBRAMANIAM
 Which  are  correct.

 SWAMY:

 SHRI  १.  VENKATARAMAN:  I  say, it  is  totally  irrelevant  to  the  discussion,
 (Interruptions)

 श्री  राम  विलास  पासवान:  उधर  के  लाग

 भी  इस
 बात  काो  कहेंगे कि.

 के
 खुन  से

 अध्यक्ष  महोदय:  आप  माँ  भी  इस  मों  मत-
 भेद हा

 ।  आप  18  कह  रह  ह  और  वे  108

 कर  रह ह।  कॉन  सा  सही  ह*?

 (व्यवधान)  .

 श्री  राम  विलास  पासवान:  ये  कहते  ह  कि

 यह  टाोटली  ७७  ही  ।  ..  (व्यवधान) .  .

 श्री
 रामावतार  शास्त्री  (पटना)  वहां.  की

 एन्टायर  गवर्नमेंट  भष्टाचार  म
 डूबी  हई

 ह  ।
 ॉ

 MR.  SPEAKER:  You  cannot  ask  any
 questions.  ।  15  not  allowed  in  calling
 attention,

 (Interruptions)
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 DR.  SUBRAMANIAM  SWAMY:

 Under  Rule  353  (i)  I  can  say  that  the
 Chief  Minister  said  that  he  is  a  Lok
 Tantrik.  The  emphasis  is  on  ‘tantrik’.

 SHRI  :.  VENKATARAMAN:  I  heard

 with  absolute  patience  all  the  allegations
 which  the  hon.  Member  was  making.  I

 did  not  even  beat  an  eye  brow.

 RR.  SUBRAMANIAM  SWAMY:  You

 are  so  thick  skinned  now!

 SHRI  ८.  VENKATARAMAN:  But I
 just  expect  the  Same  courtsey  to  be  ex-
 tended  ७  me.

 DR.  SUBRAMANIAM  SWAMY:  No

 more  interruptions.

 SHRI  SOMNATH

 (Jadavpur):  Sometimes

 terruptions  can  be  there.

 CHATTERJEE

 courteous  in-

 SHRI  9.  VENKATARAMAN:  I

 said  that  if  is  not  relevant  to  the  dis-

 cussion  before  us  and  I  am  entitled  to
 it.  You  are  entitled  to  have  your  opinion
 that  it  is  relevant.  I  am  entitled  to  have

 my  opinion  that  it  ig  irrclevant.  You
 cannot  question  my  opinion,

 SHRI  RAM  VILAS  PASWAN:  You
 are  the  Home  Minister.  It  is  not  your
 perfonal  opinion.  Your  opinion  is  the

 Opinion  of  the  Government.

 SHRI  १.  VENKATARAMAN:  ८५.
 I  said  that  this  is  exactly  so.  Now,  if

 any  dispute  arises...  . (17ए/277८घ0707756)

 SHRI  SOMNATH  CHATTERJEE:  You
 should  not  take  cover  under  this  type  of

 argument.  You  give  your  advice.

 SHRI  ८.  VENKATARAMAN:  1  any

 dispute  arises  whether  it  is  relevant  or  not,
 then  the  Speaker  will  decide  whether  it  is
 relevant  or  not.  But  you  can  never  say
 that  such  and  such  a  thing  is  not  relevant.

 Now,  allegations  are  not  proof  and  I

 repeat,  they  are  only  ‘allegations’  and  have

 not  been  established.  ।  ‘,  therefore,
 wrong  to  imagine  that  merely  because
 reckless  allegations  about  somebody.  else
 afe  made,  then  it  becomes  the  Gospel
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 Truth.  Therefore,  we  have’  only  that

 amount  of  respect  to  them  which  they
 deserve  as  allegations.

 Then,  the  Bihar  Government  has  stated
 that  there  are  a  number  of  occasions
 where  certain  unrestrained  publications
 have  caused  embarrassment  in  the  mainte-
 nance  of  law  and  order  as  well  as  in  the
 administration.  For  instance,  they  have
 said  that  in  May  1981  in  Biharsheriff  it

 was  said,  by  a  new  agency,  that  the  water
 in  a  well  was  poisoned,  and  this  has
 caused  a  great  deal  of  panic  amongst  the

 people.  Now,  would  any  _  responsible

 agency  give  currency  {to  such  a  knid  of
 statement  and  would  it  be  proper  for  us

 people,  as  Members  of  Parliament  to  allow
 this  kind  of  publication  to  be  made?

 DR.  SUBRAMANIAM  SWAMY:  No,
 no.  You  should  contradict  it  and  let  the
 readers  not  buy  that  newspaper.

 SHRI  ८.  VENKATARAMAN:  This
 is  not  correct.  Where  it  affects  the  lives  of

 people,  million  of  people,  do  yor  say  that

 ‘you  contradict’  and  then  110 टाट€  will  be

 a  contradiction  ‘against  that  contradic-
 tion.  (Interruptions)  To  say  the  1651,  my
 esteemed  friend,  Dr.  Subramaniam  Swamy
 in  this  matter  is  inhuman!  Is  that  right?
 (diterruptions)

 DR.  SUBRAMANIAM  SWAMY:  He
 was  under  the  false  impression  that  ।  was

 human  to  begin  with?  If  it  were  so,  then
 I  will  have  to  be  disqualified  from  being
 a  Member  of  this  House!  (Interruptions)

 SHRI  ९.  VENKATARAMAN:  Then
 there  was  another  imstance.  (Jnterrup-

 tions)

 I  was  also  under  that  impression.

 There  is  another  instance  where  it  was

 stated  in  the  press  that  a  person  was  taken
 and  ceremoniously  beheaded  without  any
 basis.  This  kind  of  a  thing  has  got  to  be

 regulated.  The  House  must  join  with  me

 in  saying  that  while  the  freedom  of  the

 press  should  be  protected,  abuse  must  al-

 ways  be  put  down.  If  you  do  not  agree,
 then  there  is  no  basis.  Whether  it  is  abuse
 or  not,  it  is  a  matter  for  the  court  to  de-

 cide.



 15  Abridging  Freedom

 SHRI  SOMNATH  CHATTERJEE:  He
 will  be  ध.11८५160  and  put  in  the  juil.

 SHRI  ८.  VENKATARAMAN:  Whether
 it  is  an  abuse  or  not,  it  is  for  the  court  to
 decide.  The  House  must  agree  with  me

 that  while  the  freedom  of  the  press  should
 be  protected,  abuse  by  the  Press  on  such

 occasions  must  always  be  put  down.  And
 the  House  must  stand  together  on  this
 matter.

 Take  this  instance.  An  allegation  was

 made  that  the  Chief  Minister  had  killed
 108  goats.

 SHRI  RAMAVATAR  SHASTRI:  21.

 SHRI  ९.  VENKATARAMAN:  Nothing
 can  be  more  ridiculous  than  this  kind  of

 a  statement.

 SHRI  RAM  VILAS  PASWAN:  I  can

 prove  this.  If  the  Home  Minister  accepts
 the  challenge,  I  can  prove  it.  (fnterrup-
 tions)

 SHRI  RATANSINH  RAJDA  (Bom-
 bay  South):  If  this  is  substantiated,  are

 you  going  to  ask  the  Chief  Minister  to

 quit?

 SHRI  RAMAVATAR  SHASTRI:  It

 has  not  been  contradicted.

 SHRI  २.  VENKATARAMAN:  In  the
 law  there  is  a  provision  ।  that  amything
 stated  which  is  a  truth  and  is  in  public
 good,  is  protected.  Therefore,  if  the  state-
 ment  is  truc  and  is  made  for  the  public
 good,  it  would  be  protected.  And  the  per-
 son  cannot  be  prosecuted  and  convicted.

 Therefore,  if  this  statement  is  true  and  if
 the  person  is  able  to  establish  it  in  the

 court,  then  certainly,  he  will  not  come

 under  the  provisions  of  this  law.

 SHRI  SOMNATH  CHATTERJEE:  You
 are  supporting  all  the  bad  causes,

 SHRI  9.  VENKATARAMAN:  You  are

 supporting  all  the  lost  cauSes,  if  not  wrong
 causes.

 SHRI  SOMNATH  CHATTERJEE:  In

 the  case  of  MISA  one  can  take  recourse
 to  habeas  corpus.  Do  you  say  it  is  good
 because  of  that?
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 DR.  SUBRAMANIAM  SWAMY:  Is

 Mr.  Jagannath  Mishra  following  Moscow
 or  China?  (Interruptions)

 SHRI  RAM  VILAS  PASWAN:  Mr.

 Pande  knows  it.  It  had  happened  under
 his  very  nose.  How  cam  the  Home  Min-
 ister  say  that  it  is  incorrect?

 SHRI  RAMAVATAR  SHASTRI:  ।

 was  not  108  but  21.  (Interruptions).

 SHRI  १.  VENKATARAMAN:  Also  a

 report  goes  on  that  he  is  going  to  drink
 the  blood  of  a  legislator.  This  is  the  kind
 of  thing  which  must  be  regulated.

 The  whole  question  is:  Does  the  free:
 dom  of  press  mean  an  unbridled  right  to

 say  whatever  it  wants  without  a  rcason-
 able  restriction  or  without  any  repercus-
 sioms  Or  consequences  on  the  society  and
 on  the  administration?  This  is  the  only
 question.  The  provision  has  been  made  in
 the  law  for  that  purpose.  At  this  stage,  I

 am  not  saying  whether  the  Government
 is  going  to  give  assent  or  not  hecause  that

 stage  hus  not  arrived.  When  the  Bill  is

 passed  in  the  Legislature  of  a  State,  the

 Govemor  has  three  options.

 SHRI  RAM  VILAS  PASWAN:  Within

 five  minutes  with  60  amendments.  (Jnter-
 ruptions)

 SHRI  ९.  VENKATARAMAN:  You
 can  say  anything,  but  I  will  continue  with

 my  own  statement.  No.  1,  he  can  give
 assent  to  the  Bill  himself;  No.  2,  he  can
 send  it  hack  to  the  Legislature  for  recon-

 sideration;  and  No.  3,  he  can  reserve  it
 for  the  consideration  of  the  President.

 SHRI  SOMNATH  CHATTERJEE:
 That  we  know.

 SHRI  1.  VENKATARAMAN:  [  an
 not  explaining  it  for  Shri  Somnath  Chat-

 terlee,  who‘  knows  all  this.  I  am  explain-
 ing  it  for  others.

 DR.  SUBRAMANIAM  SWAMY:  These
 are  bourgeoise  laws;  he  may  not  be  know-

 ing  them.

 SHRI  SOMNATH  CHATTERJEE:  6e

 cording  to  him,  to  have  freedom  of  the
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 Press  is  something  bourgeoise...  .(fnter-

 ruptions)

 SHRI  R.  VENKATARAMAN:  Shri
 Sommath  Chatterjee  is  thinking  of  easier

 disposal.  After  all,  we  also  do  not  want

 him.

 DR.  SUBRAMANIAM  SWAMY:  I

 will  finish  him  in  five  minutes.

 ‘SHRI  ५.  VENKATARAMAN:  _  रि 51-
 cally?

 DR.  SUBRAMANIAM  SWAMY:  Neo;
 not  physically.  If  this  goes  on  record,  then

 you  will  prosecute  me  under  the  same
 Taw.

 SHRI  9.  VENKATARAMAN:  When
 2  matter  is  in  the  Concurrent  List,  if  a

 law  is  passed  by  a  State  which  is  contrary
 to  the  law  passed  by  the  Centre,  it  will  not
 be  valid  unless  it  receives  the  assent  of  the

 Presidemt.  In  this  case,  in  certain  respects
 it  ।  contrary  to  the  Criminal  Procedure
 Code:  unless  it  receives  the  assent  of  the

 President,  it  will  not  become  valid.  The
 Governor  has  to  reserve  it  and  send  it  to

 the  Centre  for  the  assent  of  the  President.
 Then  the  Government  will  be  called  upon
 tO  exercise  a  judicial  judgment  over  the
 whole  matter  and  give  its  assent,  or  with-
 hold  assent.  That  stage  has  not  arrived,
 The  Bill  has  been  passed.  This  is  the

 Position.

 PROF.  ?.  ।.  KURIEN  (Mavelikare):
 I  have  gone  through  the  statement  of  the
 ‘hon.  Home  Minister.  I  notice  that  he  has
 drafted  it  cleverly.  He  has  said  that  the
 Government  of  India  believes  in  the  free-
 dom  of  the  press.  He  has  not  made  any
 remark  about  the  Government  of  Bihar  or
 about  that  Bill.  0ए199,  he  has  pot

 tTeceived  that  Bill;  so,  he  has  reserved  his
 ‘comments.  ।  a0  sure  that  an  elderly  and

 impartial  gentleman  like  our  hon.  Minis-

 ter,  Shri  Venkataraman,  when  he  gets  the
 Bill.  will  certainly  give  a  judicial  and

 impartial  judgment  and  advise  the  Bihar

 Government  to  wtihdraw  the  Bill.  He  is

 reserving  his  comments  because  he  is

 already  of  that  0 ांपांता . , . .  (Interruptions)
 I  did  not  say  his  party’s  opinion,  his  per-
 sonal  opinion.  I  said  that  because  of  his

 impartiality,  his  long  administrative  expe-
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 rience,  his  elderliness  etc.  . . . , (771/27#'"घ

 tions)  1  attribute  all  positive  qualities  to
 him.

 He  ha’  said  in  hig  reply  to  Shri  Bag
 that  in  the  Constitution  there  is  a  provi-
 sion  for  the  curtailmemt  of  the  freedom
 of  the  press.  But  I  would  like  to  ask  him
 whether  that  curtailment  is  to  be  used  as
 an  arbitrary  punishment  by  the  Govern-
 ment  in  its  discretion.  Here,  the  question
 is  that  in  Bihar  there  are  provisions  of  the

 Cr.P.C.  amendment  Bill.  I  am  not  a  legal
 pundit,  so  I  am  not  able  to  question  this
 or  that.  But  there  is  ome  which  you  know
 better.  According  to  that,  they  have  done

 away  with  the  distinction  between  the

 judicial  magistrate  and  executive  magis-
 trate  in  some  cases.  And  according  to  this

 Bill  under  consideration,  any  magistrate
 can  deal  with  cases.  So,  if  a  newspaper
 reports  something,  the  person  concermed
 can  be  charged  and  brought  before  any
 magistrate,  wno  can  be  a  civil  servant,—
 the  executive  magistrate,  and  the  punish-
 ment  can  be  given’  and  this  executive

 magistrate  is  definitely  under  the  Govera-
 ment.  Do  you  think  that  the  Government
 will  always  be  the  Congress  (1)  Govern-
 ment  or  a  Marxist  Government,  as  in  West

 Bengal?  It  will  change.  (Jaterruptions).
 No,  no.  There  will  be  change.  So,  my
 point  is  that  whatever  may  be  the  restric-
 tions  imposed  by  legislation,  the  question
 should  be  decided  judiciously  and  mot  by
 executive  action.  In  Bihar,  according  to
 the  provisions  of  this  Bill,  it  is  the  execu-

 tive  Magistrate  guided  and  advised  by  the

 political  heads  or  the  Ministers—I  have
 no  disrespect  for  any  Minister,  that  is  not

 my  point,  1  am  only  generalising  it—who
 can  punish  the  journalist.  Therefore,  this

 piece  of  Icgislation  t&  to  be  objected  to

 and  it  ig  obnoxious.

 Sir,  actually  the  issue  in  question  is  not

 a  party  issue.  This  is  to  be  viewed  above

 Politics.  The  crux  of  the  question  is:
 Should  we  allow  the  press,  as  my  friend

 sitting  there  Said,  to  continue  and  report
 as  they  are  doing  now,  or  should  there  be

 any  restriction  on  the  freedom  of  the

 press?  That  is  the  simple  question  to  be
 answered.  That  is  mot  a  party  question
 because  what  I  feel  is,  some  time  back,
 from  1977  to  1980,  this  country  was
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 ruled  by  Janata  Party  and  you  know  what

 happened.  Then  came  Congress  (1)  into

 power.  This  may  change.  So,  this  piece  of

 16 ए1 52101  will  have  far-reaching  conse-

 quences.  Therefore,  it  is  to  be  decided
 above  party.  politics.  This  is  my  first

 simple  request  to  the  Minister.  Now,  the
 hon.  Minister  should  explain  to  this  House
 if  he  has  ascertained  the  facts  from  the

 Bihar  Government.  Anyhow,  he  read  some

 reports  of  the  Bihar  Government.  So,  I

 take  it  that  he  has  ascertained  certain
 facts.

 What  was  the  necessity  of  bringing  this
 Bill  now?  What  necessitated  it?  And

 further,  if  what  I  read  in  the  press  is

 correct,  the  Bill  was  passed  in  five  minutes
 or  less  tham  that.  (त70( 2770 01075) «

 It  was  passed  in  such  a  haste,  and  2150
 60  Amendments  jin  such  a  haste.  What
 was  the  urgency?  Has  any  national  cala-

 mity  occurred?  Or,  is  there  any  foreign
 attack  or  anything?  So,  if  the  Govern-

 ment.  feels  that  actually  there  was  any
 such  necessity,  it  is  up  to  the  Government
 to  explain  here.  Now,  one  excuse  in  this

 regard  is  that  the  Tamil  Nadu  Govern-
 ment  and  Orissa  Government  have  already

 passed  such  Bills.  So  what?  16  x  has  com-
 mitted  a  crime,  can  we  justify  if  1  is

 doing  the  same  thing?  1  there  are  such

 objectionable  legislations  in  other  States,
 ।  would  Say  that  they  should  also  be  with-
 ‘'drawo.  Will  the  argument  that  some
 other  govermment  has  already  done  it
 and  so  they  have  also  done  it,  absolve
 them  from  this  crime?

 (Interruptions)

 The  excuse  ig  about  the  so-called  yellow
 journalists.  The  hon.  Minister  has  also

 referred  to  the  yellow  journalists  who
 write  scurrilous,  obscene,  indecent  thing
 or  those  who  make  a  persomal  attack  and

 write  about  the  personal  life  of  the  people,
 Why  should  you  be  afraid  of  yellow  jour-
 nalisty?  There  is  nothing  to  be  afraid  of.
 Are  people  fools  to  believe  yellow  jour-

 naligts?
 च

 1  will  give  you  a  point  to  consider.  What
 was  the  press  during  Janata  rule  in  this

 country?  During  Janata  rule,  ।  was  in
 Kerala  and  not  in  Delhi.  I  used  to  read

 certain  papers.  Every  paper  was  publishing
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 articles  containing  atrocities  committed  by
 Shrimati  Indira  Gandhi  and  this  and  that.
 Were  people  carried  away  by  that?  Why
 are  you  afraid  of  these  things?  People
 will  not  be  carried  away  by  the  yellow
 journalism  or  eveg  if  the  journalists  write

 wrong  reports.  People  have  their  sense  of

 judgment.  The  Government  should  believe
 in  that  judgment.  That  is  what  I  have  to
 inform  the  Government  of.

 I  want  to  ask  one  thing.  Do  you  still
 feel  that  such  a  legislation  like  Bihar
 Press  was  necessary;  in  the  public  interest,
 are  the  existing  laws  not  sufficient  to  dis-

 cOurage  scurrilous  writings  and  to  pena-
 lise  the  offenders?  If  the  hon.  Minister
 and  the  Government  of  India  are  of  the

 opinion  that  the  existing  laws  are  enough
 and  .competent  to  punish  the  offenders,

 you  should  advise  the  Bihar  Government
 to  withdraw  the  Bill.  If  mot,  you  stand

 guilty  of  not  bringing  such  a  bill.  If  the

 present  laws  are  not  sufficient  to  deal  with
 the  miscreantS,  then  you  should  have

 brought  such  a  Bill  much  earlier.

 J  don’t  think  you  can  say  that  the  pre-
 sent  laws  are  not  sufficient  to  deal  with
 the  situation.  My  opinion  is  that  you  have
 not  brought  such  a  Bill  because  im  your
 opinion  the  present  laws  are  sufficient.

 ।  a0  not  casting  any  aspersion  on  any-
 body.  ।  a  not  making  any  allegation.
 The  general  feeling  of  the  public  who
 voted  for  all  of  us  is  that  the  Bill  is

 brought  about  to  cover  the  misdeeds  of

 the  Governmemt:of  Bihar.  What  happened
 in  Bihar  jails?  There  have  been  incidents

 over  there  about  the  killing  of  Harijans,
 etc.  The  feeling  of  the  public  is  that  this

 Bill  is  brought  to  cover  up  such  misdeeds
 and  to  punish  those  inquisitive  journalists
 who  probe  into  these  things  and  publish
 such  things.  It  ts  in  the  interest  of  the

 Government  of  India  also  that  these  mis-

 givings  should  be  removed  from  the

 minds  of  the  pcople.

 MR.  SPEAKER:  What  is  the  question?

 PROF.  ए.  ।.  KURIEN:  ।  have  already
 asked  three  questions.  The  questions  are

 very  important.  These  are  about  the  free-
 dom  of  press.
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 Sir,  the  press  in  the  watchdog  of  demo-

 cracy.  If  something  you  do  which  is  detri-
 mental  to  the  functioning  of  democracy,
 how  can  we  be  here?  आप  स्पीकर  कसे

 हा  सकते  ह?

 अध्यक्ष  महोदय :

 सही
 ह

 PROF.  ए.  ।.  KURIEN:  So,  if  there  is
 no  democracy  we  cannot.  be  here.  You

 should  give  me  enough  time  because  this
 is  an  importamt  subject.  The  Bihar  Bill  is

 striking  at  the  freedom  of  the  Press  which
 in.  turn,  strikes  at  the  democratic  func-

 tioning  of  the  society.

 बात.  ता...  बिल्कुल

 Now  I  should  say  something  about  the
 Press  also.  The  Press  should  be  self-res-
 traint.  It  is  the  Press  which,  in  the  public
 interest,  should  enquire  into  the  misdeeds

 of  the  Government  or  Ministers  or  Mem-
 bers  of  Parliament  or  any  public  mem  and

 publish  it.  But  they  should  also  verify
 these  facts  and  at  the  same  time  should
 not  go  in  for  character  855855111811011.0  of
 vilification  of  persons.

 Also,  the  Press  should  be  impartial.
 Whem  the  Press  projects  the  evil  deeds  of
 the  men  of  leaderships,  they  should  also

 give  publicity  to  what  is  just  and  good
 done  by  them.  Sometimes  what  happens  is

 that  some  of  the  sections  of  the  Press

 go  and  look  into  the  evil  side  of  it.  That
 will  create  a  bad  impression  to  the  society
 because  the  people  feel  that  all  the  politi-
 cians,  all  the  leaders  and  all  the  Minis-
 ters  are  corrupt.  Then,  the  people  will
 lose  faith  in  democracy  and  people  losing
 faith  in  democracy  is  also  detrimental  to
 the  interest  of  our  country,  democracy  and

 ourselves.  So,  there  should  be  a  restraint
 on  the  part  of  the  Press  but  that  should

 be  a  self-restrauint,  Even  in  this  House.  if

 somebody  makes  some  hullabaloo  in  the
 Zero  Hour  that  will  be  in  the  headlines.

 (Interruptions)

 My  point  is  that  the  Press  should  be
 self-restraint  and  sot  imposed  by  faw.

 Impartiality  cannot  be  imposed  by  law.  It
 should  come  automatically.  So,  let  us  hope
 that  the  Press  will  be  impartial  and  in

 that  good  hope,  we  must  ask  the  Bihar
 Government  to  withdraw  the  Bill.
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 MR.  SPEAKER:  Is  that  all?

 PROF.  ।.  ।.  rrer  Sir,  another-

 point  which  I  have  to  make  is,  suppose:
 the  Press  do  not  publish  misdeeds  of  the
 Government....  (Jnterruptions).  Suppose
 the  Press  does  not  publish  these  misdeeds

 and  wrong-doings  of  the  Government,
 what  happems?  Rumours  will  spread  in

 the  country.  During  the  Emergency,  there
 was  Press  censorship.  What  happened  was

 that  so  many  rumours  spread  in  the  coun-

 try.  Nobody  knew  if  the  rumours  were

 correct  or  not.  So,  if  the  Press  is  not

 writing  these  things,  rumours  will  spread.
 People  are  having  tendency  to  believe
 more  rumours.  So,  it  is  dangerous  again  to

 ए ८४९.  1112.0  Press  from  writing  the  mis-

 deeds  of  the  Government:  If  the  Press
 writes  all  these  things  and  publishes,  the
 Government  can  see  it  and  it  can  meet

 these  points  and  answer  them  and  then
 the  people  will  take  correct  judgment.

 MR.  SPEAKER:  Be  short.  You  are  not

 asking  any  questions.  Now  I  will  have  to

 curb  you!

 PROF.  ए.  ।.  KURIEN:  I  also  cite  amt

 example.  My  point  is  that  the  Press  should
 be  left  free.

 MR.  SPEAKER:  Professor,  nobody

 seers  to  be  serious  about  it.  1  have  given

 you  enough  of  time.  I  cannot  give  you

 more  time.

 PROF.  ए.  १.  KURIEN:  I  will  conclude.

 My  point  is  that  bringing  such  a  Bill:
 and  curtailing  the  freedom  of  the  Press
 will  actually  help  rumours  to  Spread  and

 spreading  of  rumours  is  deterimental  to.

 the  existence  of  democracy.

 I  would  like  to  say  that  this  Bill  which
 has  been  passed  by  the  Bihar  legislature
 is  unconstitutional  and  undemocratic.

 In  the  light  of  this,  will  the  Govern-
 ment  advise  the  Bihar  Government  to

 withdraw’  the  Bill  or  the  Governor  of

 Bihar  not  to  give  assent  to  the  Bill?

 I  would  also  like  to  ask  whether  the

 Government  of  Bihar  had  consulted  the

 Government  of  India  before  passing  such
 a  Bill,
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 SHRI  EDUARDO  FALEIRO  (Mormu-

 gao):  Consultation  between  the  Govern-
 ment  of  India  and  State  Government  does
 not  arise  in  these  matters.

 (Interruptions)

 PROF.  ।.  ।.  KRUIEN:  I  would  also

 like  to  know  whether  Government  is

 aware  of  the  tendemcy  of  the  States,  one
 after  another,  to  suppress  the  freedom  of
 ४e  Press.

 Tn  the  light  of  this,  will  the  Government

 give  a  directive  to  these  three  States  which
 have  already  passed  1112.0  Bill  and  also

 direct  other  States  not  to  resort  to  any
 action  whicn  is  curtailing  the  freedom  of
 Press?

 MR.  SPEAKER:  Professor,  now  you
 should  utilise  the  bonus  time  which  I  have

 given  you.

 PROF.  P  ।.  KURIEN:  Let  11  the

 State  Governments  also  stand  for  freedom
 of  Press  and  it  is  up  to  the  Govennment
 of  India  to  ensure  that  freedom  of  Press

 is  maintained.

 MR.  SPEAKER:  You

 your  freedom  now.
 are  misusing

 Now  the  Hon.  Minister  will  reply.

 SHRI  ५.  VENKATARAMAN:  To  a

 large  extent  I  will  be  in  agreement  with

 the  Hon,  Member.

 When  the  Hon.  Member  Said  that  there
 should  be  self-restraint  in  the  Press.  म

 fact,  he  has  spoken  like  a  Professorਂ

 “लका:  समस्या:  सरीना  भवन्त  ।
 ''

 Well,  the  problem  arises  only  when

 there  is  no  self-restraint  and  law  has  to

 regulate  the  behaviour.  That  is  where  the

 problem  arises.

 The  Hon.  Member  raised  one  or  two

 points  which  I  will  briefly  answer.

 The  first  point  that  the  Hon,  Member

 hus  11860.0  is  that  Bihar  Government  has
 introduced  or  has  got  a  Bill  to  amend  the
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 Cr.  ।.  (६,  10  do  away  with  the  distinction

 between  the  executive  and  judicial  magis-

 trates.  We  are  not  aware  of  it.  We  have

 not  got  any  such  Bill  before  us.

 Then  t'ne  Hon.  Member  said  that  the

 language  used  in  the  Bill  says  that  ‘any

 Magistrate’  can  take  cognisance  which

 means,  according  to  him,  an_  executive

 magistrate.  On  the  contrary,  the  context

 in  which  the  words  “any  Magistrateਂ  are

 used  is  to.  say  whcther  he  is  a  I  Classe

 Magistrate  or  1  (1855  Magistrate.

 It  is  only  for  (ि  purpose  the  words  “any

 Magistrateਂ  are  used.

 Then  the  third  point  which  the  Hon.

 Member  raised  is  that  this  law  which  is

 passed  in  other  States  should  not  be  used

 ५  ऑ  Ordnance,  1]  that  I  have  said  is

 tnat  there  has  been  similar  law  and  there

 is  not  much  of  protest.  That  is  the  point

 made.  20  years  ago  the  Governments  of

 Tamilnadu  and  Orista  passed  that  Act.

 And  there  has  not  been  much  of  a  protest

 or  any  serious  abuse  of  this.

 12.00  hes.

 This  is  the  poimt  which  the  House  must

 take  into  account.

 The  next  point  he  made  wai,  if  the  Gov-

 ernment  thought  that  this  was  a  proper

 thing  to  do,  they  must  bring  forward  the

 विप]  themselves.  1  would  Jike  to  remind

 the  hon.  Member  that  the  Janata  Govern-

 ment  passed  in  the  Rajya  Sabha  the  Indian

 Penal  Code  Amendment  Bill,  1970,  im

 which  they  amended  section  292  of  the

 Indian  Penal  Code,  252A,  exactly  in  the

 same  words  as  in  the.,  --
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 DR.  SUBRAMANIAM  SWAMY:  That

 has  to  be  condemned.  You  need  not  fol-

 low  that.

 SHRI  RAMAVATAR  SHASTRI

 (Patna):  Why  are  you  following  that?

 (Interruptions)

 DR.  SUBRAMANIAM  SWAMY:  1

 opposed  it  at  that  time  also,  I  must  tell

 you.  (/nterruplions)

 SHRI  9.  VENKATARAMAN:  ।  e-

 pected  this  kind  of  reaction  and  that  is

 why  I  put  it.

 SHRI  HARIKESH  BAHADUR  (Go-

 rakhpur):  In  Rajya  Sabha,  your  Parly  was
 in  majority  at  that  time.  (Jnterruptions)

 SHRI  (८ 121२5 111  YADAV  (Azam-

 garh):  Janata  Party  in  power  and  Janata

 Party  out  of  power  are  two  different

 things.

 SHRI  १.  VENKATARAMAN:  It  is  not

 that  J  want  to  score  a  debating  point  om

 this.  What  ।  [घि  driving  at  is  that  tbe

 Government  have,  at  some  time  or  other,
 felt  the  need  for  भ  regulation  of  this  kind;
 that  is  the  point  which  ।  [28684  putting
 forward.  Whether  «  was  the  Janata  (10४-
 ernment  or  the  (01110 55  Government  or

 any  other  Goverment,  they  have  felt  the

 need  for  regulating  scurrilous  writings.

 DR.  SUBRAMANLAM  SWAMY:  But

 you  have  not  pointed  out  why  the  Bill
 Never  made  it  in  the  Lok  Sabha.

 SHRI  रि.  छचार 2" ८ हर १८ ै ि :  Shall  I

 tell  you  why?  You  have  a  very  short

 Memory.

 DR.  SUBRAMANIAM  9ar:  ।

 Never  seem  to  get  the  better  of  you.

 SHRI  १.  VENKATARAMAN:  Yon

 will  never  get  the  better.  The  Bill  was  not

 passed  11  the  Lok  Sabha  _  because  _  (112

 Lok  Sabha  was  dissolved.

 DR.  SUBRAMANIAM  SWAMY:  No.

 In  Rajya  580118.0  _  ।  was  passed  im  1978.
 This  is  misleading  Parliament.  You  were

 in  the  Opposition  here.  That  is  why  it  did
 not  come  here.
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 SHRI  ८.  VENKATARAMAN:  I  cannots,
 accept  Dr.  Subramaniam  Swamy’s  expla--
 nation  because  he  was  not  in  the  Govern-
 ment.  If  Prof.  Madhu  Dandavate  says,  1

 may  accept  it,  but  not  if  Dr.  Swamy  says.
 because  he  was  not  im  the  Government
 and  he  is  not  entitled  to  give  the  expla-
 nation  for  the  Government.

 PROF.  MADHU  DANDAVATE:  Then
 he  may  allege  that  I  am  revealing  Cabinet

 secret.

 MR.  SPEAKER:  You  are  all  becoming
 smarter  today!

 SHRI  ८.  VENKATARAMAN:  I  would

 not  have  challenged  Prof.  Dandavate  to
 reveal....

 SHRI  SOMNATH  CHATTERJEE  :

 Your  Party  welcomed  that  Bill  in  the -
 Rajya  Sabha.

 SHRI  ८.  VENKATARAMAN:  Shall  I

 say  why?  Earlier  the  Congress  Govern-
 memt  had  brought  forward  a  Bill  contain-

 ing  this  clause.  They  could  not  be  inconsis-

 tent.
 ,

 Therefore,  the  point  ।  27  making  and
 which  you  have  missed  is  that,  whether  it

 was  the  Congress  Government  or  the
 Janata  Government,  it  has  felt  the  need

 for  some  kind  of  a  regulation  of  this  Kind.

 Therefore,  there  is  nothing  that  is  done

 which  is  mew  or  something  which  is

 Outrageous  as  is  now  sought  to  be  made

 Out.

 The  Jast  point  which  the  hon.  Member
 made  was...

 SHRI  1t.  1t.  LAWRENCE  (Idukki):
 It  ig  not  that  there  is  only  Congress  [
 and  Janata  Parties  in  this  country.  Other

 Partie,  are  also  there.  (Interuptions)

 MR.  SPEAKER:  Dr.

 agree?
 Smiamy,  do  you

 SHRI  ।  VENKATARAMAN:  When
 other  Parties  come  to  Government,  they
 will  have  to  prove  that.  They  will  say
 it  only  when  they  are  in  Opposition  or

 outside.
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 [Shri  P.  Venkataraman]

 The  last  point  was,  whether  I  would

 sadvise.  We  do  not  advise  the  Govern-
 ment  on  these  matters  because  the

 “Central  Government  has  the  duty  of

 giving  advice  to  the  President  whether  to

 assent  to  it  or  not  on  a  judicious  con-

 -sideration  of  an  factors.

 SHRI  SOMNATH  CHATTERJEE:

 “Will  you  advise  the  President  not  to  give
 ‘his  assent?

 SHRI  ८.  VENKATARAMAN:  We
 cannot  say  that  at  thi,  stage.

 DR,  SUBRAMANIAM  SWAMY.  One

 -question,  he  has  not  answered.

 PROF.  ?.  ।.  KURIEN:  Whether  the

 present  law  cannot  be  used  to  deal  with

 Offenders.  That  question  also  has  to  be

 answered.

 “The  Bihar  Bill  has  not  been  receiv-
 ed  by  the  Government....”

 लेकिन  ऊपर  यह  लिखा  ह

 “The  hon.  Members  are  presumably
 referring  to  the  Indian  Penal  Code  and
 the  Code  of  Criminal  Procedure  (Bihar)
 Amendment  Bill  1982,  as  passed  by  the

 Bihar  legislature.”

 एक  जवाब  में  दा  बातें  हाँ
 ।

 ठीक  हो,
 जा.  उन  की  इच्छा  हौ,  वह  कर  लेकिन  एक
 बात  जरूर हो।  सब  से  ज्यादा  प्यारी  चीज
 अगर  दनिया  में  कोइ  हो,  तो  वह  आजादी
 ही.  दार  इस  सम्बन्ध  में  मैँ  धडिजरली  का

 एक  कॉटेशन  आप  के  सामने  रखना  चाहता  ह.  :

 “The  Press  is  not  only  free,  it  is

 prowerful.  That  power  is  ours.  ।  5

 the  proudest  that  man  can  enjoy.  It

 was  not  granted  by  monarchs,  it  was  not

 gained  for.us  by  aristocracies,  but  it

 sprang  from  the  people  and  with  an
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 immortal  instinct  it  hag  always  worked

 for  the  people.”

 हिन्दुस्तान की  जनता  की  बुद्धिमत्ता की
 तारीफ सब  करते  ह  चाह  इधर  बैठने  वाले  हों

 आर  न  क  न  न  af  हिन्द

 स्तान  की  जनता  मों  विवेक,  ह  सर

 दारी  बहूत  हो.  ।  उस  का  यि  आप  उस

 पर  छाड़  दीजिये  लोकन  आप  जिस  प्रश्न  का

 उत्तर दो.  रह  हाँ,  ता मँ ने जब मिशा ने  जब  मिठा

 जी  की.  स्पीच  अखबारों  ग  पढ़ी,  जा  उन्होंने
 ,  इस  छांटो से  बिल  को.  रखने के  समय  दी

 थी,  ता  मं  यह  नहीं  समान  पाया...  कि

 ब्लेकर्मोलंग का  मतलब  क्या  होता  S1  कही

 इन्होंने  Penge  फिया ह  कि  व्लैकमोलंग  वीज

 क्या है।  इन  की  स्पीच  जोड़ीदारों  मं

 Panel  ही,  वह  यह  ह:

 “It  would  also  include  the  lurid  ex-

 posure,  unrelated  to  ;he  public  interest,
 of  the  personal  lives  of  the
 individuals...

 एक  आदमी  अच्छा  पद  पर  बैठा  हआ

 आर  जनता  उस  पद  की  गरमा
 को

 wat  ह
 *

 आर  अगर  वह
 उस

 के  बार  में
 ant  करती  ह  *,

 ताो.  इसका  मतलब
 कया

 ह  ि  सक  कते  क

 ि

 A  man  who  is  weak  in  his  private  life
 cannot  be  expected  to  be  noble  in  public
 conduct....

 SHRI  RATANSINH  RAJDA:  Correct.

 SHRI  MOOL  CHAND  DAGA:  1  is

 not  that  a  person  who  has  changed  the

 place,  has  changed.

 बिक  ही,  आज  सारी  बातें  गह  मंत्री  जी

 बड़ी  तरकीब  से  यह  सांचा  ही  आर  कहा.  हो
 कि  इस  बिल  पर  विचार  सरकार  करी  ।

 म  आप  का  आदिकाल  105  पढ़  कर  सुनाना

 चाहता  हू.  |

 “No  member  of  Parliament  shall  be
 liable  to  any  proceedings  in  any  court
 in  respect  of  anything  said  or  any  vote

 given  by  him  in  Parliament  or  any
 committee  thereof,  and  no  person  shall

 be  so  liable....”
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 तो  इस  पार्लियामेंट का  राजस्व  ..  105  धारा

 के  अन्तर्गत  इस  सदन  के  पत्र  स्थित  पर  कछ

 भी  कह  सकता ह  लेकिन  उस  के  खिलाफ  कोटा

 मों  कोी  कार्यवाही  नहीं  हो  सकती  ह।

 मच्छी  ह,  फ्रीडम  आफ  स्पीच  आर  कीडम  आफ

 राइटिंग  ह  ।  मे  यह  बात  सिद्धान्त:  कहना

 चाहता  हा  कभी  आप  ने  इस  मं  लिखा  हा,

 जगह  जगह  पर  क्लाजकेअन्दर, के  अन्दर  ,  हर  एक

 wat में  ,  यह  जा  बिल  निकला ही,  जिसके

 बार  में  गह  मैत्री  ने  कहा  ह  कि  बह  अभी
 तक  हमारी  पारा  नहीं  भेजा  गया  ही,  उस

 में एक  शबूद  बार  बार  लिखा.  गया  हौ,

 “ब्लैकमेल  ,  'आरकाट  डे  टू.  दूलेकमल’  |

 कि  क्या  परपज  ह  ?

 अब  एक  पेपर  सरकुलेशन  में  हौ।  उसमें

 एक  काटन  निकलता  ही  जा  पन्सद  नहीं

 आता.  ताो  उसको  बेचने  वाला  भी
 गुनहगार

 ह,  उसका  एडीटर  भी  गुनहगार  ही.  मौर

 जिस  संवाद  दाता  ने  एजन्सी  ले  रखी  ह  वह ह  भी

 का  उपयोग  न  करो  ।

 ह  कि  इसकी  जरूरत  क्या  पड़ी,  इस  कानून

 के  बनाने की  आज  क्या.  जरूरत  पड़ी ?

 अभी  हमारी  प्रधान  मंत्री
 जी

 ने  कहां  था  कि  हम

 हिन्दुस्तान मों  प्रेस  की  आजादी  पर.  अंकटा

 लगाना  नहीं  चाहते  ह  और  प्रेस  की  आजादी

 में  विश्वास  करते  हाँ।

 सब  लाग  कहते  हाँ  कि  प्रेस  हमारी  आँख

 आर  कान ह
 ।

 यदि  आए  इन
 दातों  को

 हद  क  आजादी  को  बाते

 कही  गइ  ही  जा  जा  area  बना ही

 प्रीत बंधन ही  या  नहीं  ?.  नह

 खड़ा  हाता  नहीं  ह  क्योंकि वह

 लॉजिस्लेशन आपने  दिखा  नहीं  ह  जिसके  बार
 में  कि  हमने  कालिंग  अरशद  मादन  दिया
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 एक  राज  से  इसरा  राज  पलट  जातों  ह

 मार एक  राज  दूसरी  राज  के  खिलाफ  बहत

 कछ  कहता  ह  लेकिन  जनता.  अपने  नर्वस

 के  बल  पर  निर्णय  करती  ही.  ।  चला  जान-

 तसलीम  की
 बात

 कही  जाती  ह,  कितनी  ही
 पीत  तारिकाएँ  निकलती  हाँ,  भगवान  जाने

 कितनी  निकलती  होंगी.  लॉकिन उनके पढ़ने * उनके  पढ़ने  *
 के  बावजूद  हर  आदमी  अपना  दिमाग  रखता

 ही  ।  हमे  हिन्दुस्तान के  वॉटर  मं  विश्वास
 रखना हाोग  |

 ज़िमन  ,  मं  आपकी  आज्ञा  से  दो-चार  प्रशन
 पूछना  चाहता  हू.  |  जब  आप  माटीकला

 19
 की  दवाएं  दूतेह  कि  हम  ता.

 प्रेस

 की  आजादी  में  विश्वास  करते  ही.  ताो  इस

 कानून  की  क्या  जरूरत  थी  !?  आपके  जो

 कानून  बने  हयेह,  उन  कानूनों  के  हाते  हए
 फिर इस  बिल  का  लाना  क्‍या  जरूरी  था  ?

 एक  आप  इस  प्रश्न  का  उत्तर  द  |

 दूसर  क्या  बुलक  मोलंग  को  काईी  कॉफी-

 निशान  ह
 ?

 अगर  काई  पदासीन ह,  उस-

 के  बार  में  प्राइवेट ली कछ  दिखा  ह,  चक 1
 कली  नहीं  देखा  ही  क्योंकि  कछ  लाग

 अल्मारी  में  तो  काक शास्त्र रखते  हा...  आर

 हाथ  मं  रामायण  रखते  हँ  ता  एसी.
 बातों

 के  बारों  में  आप  क्या  करे  |  अगर  इस

 पर  कोई  टिकीं-टिप्पणी कर  तो  श्रीमन्‌  इसकी
 क्या  आप  ब्लैकमेल  करना  कहंगे  ?  इसलिए

 मौ  जानना  चाहता  ह  फि  बुलेकमोलंगਂ  की

 परिभाषा क्या  ही  ।  यह  नहीं कि  आप  जो

 चाहो कद  दो  ।  मां  फिर  से  आप  से  आग्रह

 करूंगा  कि  आप  फ्रीडम  आफ  प्रेस  को  खत्म

 नहीं  करना  चाहते हाँ,  जिसका कि  आपने

 पहले  ही  मेन्टोश  मं  कहा  तो  क्या  आप  यह

 बतायेंगे  कि  आदि  कल  15  के  अन्दर  जो

 आपने  जुडिशियरी  आर  आर  एक्जीक्यूटिव  को

 क

 @

 rae

 wes  की  नहीं

 दिये  ह  यह  क्यों  ह?  ताो
 आशंका  50

 के  दवारा  कहाँ  हम  ज्यूडिशरी  के  पावर  एग्जी-

 क्या टिव  काे  ।  तो  नहीं  जा  रह  हँ?

 तीसरी  बात  यह  ह
 कि  पब्लिक  लाइफ  आर

 प्राइवेट  लाइफ  के  बार  में  जों.  भाषण  दिया

 ह,  उस  पर  आप  कपा  करके  प्रकाश  डाल  ।

 हम  कब  कहते  हँ  कि  किसी  की  जिन्दगी
 के

 बारी  में  दुर्भावनापूर्ण प्रचार  किया  जाए  आर
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 [श्री  मल  क्द  डागा]

 अगर  किया  जाता.  ह  ताो  क्या...  वर्तमान

 कानून  उसक  लिये  सर्फीशिएंट  ह  या.  नहीं

 मौर  इसका  बनाने की.  जरूरत  क्यों  पैदा

 ह  ।

 SHRI  १.  VENKATARAMAN:  Mr.

 Speaker,  Sir,  Mr.  Daga  is  a  champion

 goal-keeper  who  scores  goals  on  his  side.

 DR.  SUBRAMANIAM  SWAMY:  That

 is  no  praise.  We  are  all  Members  of

 Parliament  here  without  party  affiliation.

 Sometime,  we  praise  you  and  sometimes

 your  Members  can  attack  you.

 MR.  SPEAKER:

 champion?

 Is  he  a  mis-guided

 श्री  राजनाथ  सोनकर  शास्त्रो:  तो  गाल

 हू.आਂ  या  नहीं  हुआ
 |

 SHRI  १.  छाचाएं 5 1/ रि / ५ ऐप :  |  1

 you  cannot  understand  g  joke  then  you

 please  sit  down,

 Sir,  he  raised  the  question  of  Article  19

 but  he  forgot  that  Article  19  contains

 Clause  2  which  permits  legislature  to

 impose  reasonable  restrictions  and  ‘hese
 are  reasonable  restrictions.

 AN  HON.  MEMBER:

 1685011801€.
 Vhey  are  net

 SHRI  १.  VENKATARAMAN:
 Whether  they  are  reasonable  or  not  it

 is  for  the  court  to  decide.  Sir,  all  bis

 elequence  on  the  freedom  of  Press  and
 freedom  of  Expression  being  ‘ost  is

 totally  irrelevant.  1e  went  on  dealing
 with  the  provisions  म  (1116  Bill  forgeting
 that  we  are  not  dealing  with  the  Bill.  We
 are  not  debating  on  the  Clauses  of  the
 Bill.  We  are  debating  whether  Central

 Government’s  ‘assent  should  be  given  and,
 ifso,  what  are  the  basis  but  he  went  on

 detailing  and  reading  clause  by  clause  as

 if  he  was  a  Member  of  the  Bihar  lezisla-
 ture.  I  want  to  remind  him  that  ha  is  a

 Member  of  Parliament.

 MR.  SPEAKER:  You  mean  a  “

 placed  champion.

 SHRI  ८.  VENKATARAMAN:  Sir.  I

 have  nothing  more  to  add.

 AUGUST  7,  1982  of  Press  (CA):  32

 थी  रामस्वरुप  राम  (गया):  '  अध्यक्ष

 महोदय,  हमारਂ  पूर्व-वक्ताओं  Ft  आजादी

 की  बड़ी  दहारं..दी दी  हा.  हि  आजादी  बड़ी

 कीमती ह  |

 12.19  brs.

 [Mr.  Deputy  SPEAKER  in  the  Chair).

 हम  ता  इतना  तक  कहने  का  तैयार  ह  कि  प्रेस

 लोकतंत्र की  रक्षक  ही,  लोकतन  की  प्रहरी

 ही  और  इसका  आजादी  गिलनी  चाहिये,  क्यों-

 कि  सरकार के  कार्यक्रमों  ऑर  जनता  की

 समस्याओं के  बीच  प्रेस  एक  कड़ी का.  काम

 करती  ह,  इस  लिए  प्रेस  की  आजादी  हानी

 afer  लेकिन  आजादी  का  कभी  कभी

 द  रुपया  भी  हाने  लग  जाता  ही...  आर  तरह

 तरह  की  बातों बना.  कर  जन  मानस.  को

 THUS  करने  की  काशिश  भी  की  जाती  ही

 वैसी  आजादी,  मं  समझता ह,  न  आपको

 प्यारी  लगेगी  ऊर  +  पत्रकार  बन्धुओं  को

 लगेगी  ,  जो  दोश  प्रेमी  हाँ  और  दश  के  [विकार'

 मों  विश्वास रखते  ह

 जनतांत्रिक  समाज  मां  विचार  की  अभि-

 व्यक्त  आवश्यक  ही  ।  हर  तरह  के  विचार

 स्वतन्त्र  रूप  से  जनता  के  सामने  आना  चाहिये

 आर  उसे  जनता  के  सामने  आने  दिया...  जाना

 चाहिये  लेकिन  वहां  एक  बात  पर  जार  दना

 बहत  आवश्यक  ही  ।.  विचार  प्रकट  करने

 की  स्वतंत्रता जन  साधारण  के  लाभ  के  लिये

 होनी  चाहिये  आर  इस  मं  जाो  उत्तरदायित्व

 निहितਂ  ही  उरका  भी  स्वीकार  करना
 चाहिए।

 यह  एक  मालिक  सिद्धान्त  की  नात ही  ।

 प्रेस  की  स्वतंत्रता  का  अभिप्राय  यह  नहीं  हो
 सकता  ही  कि  मनगढ़ंत  समाचार  दो.  कर

 साम्प्रदायिकता  का बढ़ावा दिया  जाए,  प्रेस

 की
 स्वतंत्रता

 का  मतलब  गह  नहां  हाता

 ह  कि  मनगढन्त  समाचार  द  कर  जातीयता

 का  बढ़ावा  दिया  जाए  या  गलत  समाचार  द

 कर  इस  प्रकार  के  कार्यक्रम का.  चलायी

 जाए  जिससे रर  की.  अखंडता,  दोा  की
 इंटरनेट या.  उसकी  सादर  नटी  सतर.  मेँ

 पडती  ही  ।  तब  इस  प्रकार की.  स्वतंत्रता

 परक्वेशन  मौकों.  लग  जाता ह  ।  इसकी

 wage ही  इन  लागों  पर  ही  |

 जलाई  1954 के  डपने  प्रतिवेदन
 .  में

 पत्रकारिता के  संबंध  में  प्रथम  प्रेस  की मर नने न

 सत्रह  सिद्धान्तों का  निरूपण  फिया  था  ।
 इन
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 सत्रह  प्वाइंट्स  से.  जनता .  सो.  पत्रकार

 बन्धू  कामटोड ह. । ह.  ।  पहला  प्वाइंट  था
 :

 (1)  चुक  प्रैस  जनमत  सूजन  का  एक

 मुख्य  माध्यम  ही  पत्रकार  अपने  को

 पत्रकार  कहने  के  लिए  हमरा  तयार

 एवं  इच्छक रह ताथकि वे रहं  ताकि  वे...
 जनता

 वे  शाधघिकारों की की.  रक्षा कर  सकें  ।

 दूसरा  था :

 (2)  पत्रकार  अपने  कर्तव्यों  के  सम्पादन  में

 मानवीय  एवं  सामाजिक  आधिकारों

 का  समुचित  महत  दाँ.  तथा  समा-

 चार  Patel  एवं  आलाचनाओं  मेँ

 अपने  (विशिष्ट  'उत्तरदायित्वों  =  का

 विश्वास  के  साथ  सम्पादन  कर्रे  ।

 ।  1.  DEPUTY  SPEAKER:  You  need

 nut  read  all  the  17  points.  You  have
 said  it.  Everybody  would  have  read  it.
 lf  you  read  all  points,  ig  will  take  01016

 time.

 श्री  राम  स्वरूप  राम:  आपने  आरों  को

 आधा-आधा घंटा  दिया  ही  ।  मुक्के भी  आप

 पुरा  कर  लेने  दीजिए |

 4
 तीसरा  प्वाइंट  ह  :

 (3)  प्रत्येक  पत्रकार  का  समाचारों  क

 संकलन  एवं  प्रकाशन  म  पुरी  स्वयं-

 त्रता  होनी  चाहिये  तथा  इसको  मरक्षा

 इनका  प्रमुख  रक्षा  हाना  चाहिये।

 (4)  पत्रकारों  ot  समाचार  dee  तथा

 आलाचनाओं के  दारो  में  निसससे से
 तनाव  में  बंदी एवं  दगा  हाने

 की  सम्भावना  ही,  स्वयं.  अंक

 रखना  चाहिये  ।

 आप  जानते  ह  हमार  माननीय  गह.  मंत्री

 जब  जवाब दो.  रहो थे.  ता  बिहार  wits

 के  पेपर्ज  की  कतरनों  का  उन्होंने  रदन  में

 रखा  जिनसे  पता  रास्ता  था  कि  वहां  के  साइबर-'
 दायक  वातावरण  का  विषाक्त  बनाने  की

 किस  तरह  से  कहो शि दां  की  गद  थी।

 पांचवा ह  :
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 (5)  पत्रकारों  कां  यह  प्रयास  करना

 चाहिये  कि  सरनाओों  का.  प्रसारणਂ

 तथ्यों पर  आधारित  ह7।  किसी  भी

 तथ्य  का  ताड़ा  मराड़ा  नहीं  जाए

 आर  न  ही  लिसी  आवश्यक  तथ्य  कं
 दबाया  जाए  ।  कोई  भी  सूचना,
 जिनकी  सत्यता  संदिग्ध  तनाव  म्ण््दा

 गलत  हा  ,  उसे  प्रकाशित  नही  किया

 जाए  ।

 इस  तरह  से  सतर  ह  प्वाइंट  ह  जिन.  सूँ

 हमारा  दोश  के  परकार  बन्धू  कमिटेड  ह  ।

 इस  कॉमेंट  का  दखते  म बिहार

 प्रेस  बिल  की  अहमियत  में  जाती  है  ।  प्रेस

 प्वाइंट ही,  feat  इन्होंने  स्वयं.  स्वीकार

 फिया  हूआ  ही,  इस  प्रकार  ही

 (15)  कलंक  मढ़ना  अथवा  Pare  आरोप

 गम्भीर  अपराध  ह  ।

 यह  मरा  बनाया  हा  नहीं ह  ।  इन

 तागों का.  अपना  बनाया  |  ह  जो  प्रेस  की

 आजादी  के  नाम  पर  कभी  कभी  दोश  को  एक-
 सान भी  पह]  चात  रह  ह,  समाज का  नक-
 सान  भी  पह  चलते  रह  हा,  आर  हमार  जो  माँ-
 लिक  सिंद्धान्त  हाँ  उन  पर  कुठारघात  भी  करते

 रहों  हाँ  इस  लिये  15  दां  रो  इनका  पांडे  ह
 कि  कलंक  मढ़ना  अथवा.  निराधार.  आरोप

 लगाना  पक्का  रिता  विराधी  एवं  गम्भीर  अए-

 राध  हो  ।  यह  17  पाट प्रैस  कमीशन  के

 सामने  1954  में  लायें  गये  ।  इसी  के  आलोक
 मं  लागों  ने  कहा  आजादी  हमका  मिलनी
 चाहिये  ।.  ठीक  ह',  आजादी  हम  सब  कर

 प्यारी ही  ।  तड़  पर  चलना  सब  का  अधकार

 ह,  लोकन  रांड.  पर  शय  चलना.  यह

 हमारा  उत्तरदेर्पयत्व  हो  ।  टृनम  सफर

 करने  का.  हमारा  अधिकार  ही,  afav

 टिकट  लेकर  चलना  हमारा  उत्तरदायित्व

 हो.  |  एलसीए  आजादी  के  नाम.  पर  इन्होंने
 चीजें  पांगी  आर  जो  समस्या  रखी  उनका

 बाहर  जायगा  ताो  उनकी  आजादी  पर  अंक  ज

 लगाना  सरकार  का  धर्म  ह  ।  विहार  सर-

 कार  ने  काई  नई  बात  नही  की  ।
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 MR.  DEPUTY-SPEAKER:  Piease

 allow  him  to  speak.  Don’t  record  any
 other  thing  (वता टा /01011.2] * के

 थी  राम  पल  राम:  यह  मनगढ़ंत  बातें

 |  मार  मूख्य  मंत्री  णदध  शाकाहारी

 के  खुन  से  नहाने  वाली.  बात

 wee, आर  इसे  तरह  से  रै  आजादी

 के  नाग  पर  अपने  उत्तरदायित्व  का  निर्वाह

 प्रैस  वाले  नहीं  कर  रह  हाँ  1  मके  इनसे

 da  ह  लेकिन  आजादी  के  जा  समान  नीम्स

 हाँ,  उन  पर  इनका  आचारण  करना  हागा  ।

 आजादी  के  नाम  पर  पिछले  सत्र  में  एक  काल
 कर्टोन  आया  था  हिन्दुम्तान  समावार  एजन्सी

 के  बार  मों  जिसमे  मन  हिस्सा  लिया  था ।

 तो  वहां  से  श्री  बालेश्वर  अग्रवा  ने  एक  लम्बी

 wet  चिट्ठी  लिखी  कि  आपने  गलत  काम

 किया  ही  क्या  वह  हमारी  आजादी  काे  कर्ब
 कर  रह  थे?  उनका  ए  सा  नहों  लिखना  चाहियें

 था।
 हमका  यहां  पर

 बालन  का
 ऑधधिकार  ह।

 लाक  यह.  अधिकार  नां  ही.  कि  हम

 एसी  बात  बाले  जिगम  दशा
 की

 अखंडता  आर
 संविधान कां  खतरा  हाे  इस  तरह.  की

 बाते  य॑  लाग  करते  हाँ  ।

 प्रैस  की  आजादी  के  नाम  पर  बहत  टोबा
 टिप्पणी  हुइ  ।  एक  ए  डी टॉ रियल  अखबारों

 मं  आया  !
 that  full  debate  was  not  21104.

 इस  संदर्भ  मं  मं  कहना  चता  हू  फर्क

 कार्य  मंत्रणा  सामित  की  27  नलाई  की  बैठक
 में  विराधी  पक्ष के  नता  श्री  कपूरी  ठाकर,
 श्री  इन्द्र  सिंह  नामधारी,  नता  भारतीय  जनता

 पार्टी  ,  श्री  राज मंगल  मिश्र,  नेता  जनता

 पार्टी  ,  आर  श्री  गणेश  शंकर

 1]

 भार-

 तीय  कम्यूनिस्ट  पार्टी  के  नेता.

 श्री

 जनते ह
 रामावतार  झा स्त्री:  इतना  भी  नहीं

 आप  (कि  श्री  गणेश  शंकर

 **Not  recorded.
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 विद्यार्थी  मावि सं स्ट  दल  के  नेता  हौ,  न.  कि

 कम्युनिस्ट  पार्टी  के  ।

 MR.  DEPUTY-SPEAKER:  Mr.

 Shastri  you  are  interruptiong  him.  This
 is  not  proper  Mr.  Ram  Swarup  You

 don’t  reply  to  their  questions.  You  carry
 on  your  speech.  ।  calling  Attention

 discussions,  you  need  not  ‘cply  to  any
 interruptions.

 (Interruptions)
 **

 MR.  DEPUTY-SPE4KER:  You  need
 not  reply  ‘0  any  interruptions;  you  carry
 on.  For  your  information,  in  calling
 attention,  interrvgtion,;  are  not  recorded.

 Therefore,  you  neeg  not  reply  to  them.,
 1८  is  not  allowed;  interruptions  are  not

 recorded.

 Mr.  Ramswaroop,  you  carry  on.  Only

 your  speech  and  the  Minister's  reply  will
 be  recorded.

 ({nterruptions)*”

 MR,  DEPUTY-SPEAKER:  Do  not
 record  any  of  these  interruptions.  This
 kind  ef  interruplions  would  spoil  the

 Issue,

 at  राम  स्वरूप  रामः:  इस  विधेयक  =

 कार्यसूची म  रखने  का  निर्णय  कार्य  मंत्रणा

 समिति की  27  जुलाई  की  बैठक  में
 लिया

 गया  था,  food  सत्ता  पक्ष  के  प्रतिनिधियों

 के  अतिरिक्त  दमारोधी  पक्ष  से  श्री...  कपूरी

 नामधारी  ,  नेता  भारतीय  जनता  पाटीं,  श्री

 'राज मंगल  शिश्न  ,  नेता  जनता  पार्टी  ,  थ्री  नणोश
 शंकर  दिद्धाथी' ,  नता  भारतीय  कम्यूनिस्ट
 पार्टी  (मार्क्सवादी)  ,  शी  गरज  मंडरा,  नेता

 झारखंड  मुक्ति  मार्च  ,  तथा  श्री  तुलसी  सिंह  ,

 नेता  लॉक  दल  उपस्थित  थे।

 (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Do  not

 record  these  interruptions... 0.0  capnot

 interrupt  like  this.  You  know  the  rules.
 I  am  sorry,  I  will  not  allow  you,

 (Interruptions)  **
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 थी  राम  स्वरूप  रामः:  उपाध्यक्ष  महोदय ,

 थे  लोग  मेरो  बोलने  की  आजादी  का.  हनन

 केर रह  हँ।

 ”.  DEPUTY-SPEAKER:  10  not

 record  “ny  interruption...  This  is  not
 being  recerded.  You  go  through  the

 proceedings  tomorrow,  and  if  you  want
 to  object  to  enything,  or  give  a  personal
 explanation,  yO:  can  do  that.  Why  are

 you  interrupting  every  now  and  then?

 ।  ‘  not  proper.

 (व0/एनप1 10715)  है

 MR.  DEPUTY-SPEAKER:  Do  not
 record  any  of  these  interraptions-

 ी  राम  स्वरूप  राम:  विरजन  एड-

 वाइज री  कमेटी  की  बैठक  की  कार्यवाही  को

 मदन  मं  युनौनिमसली पास  लिया  गय  ।  उस
 समय  विधान  सभा.  के  सचिवालय  से  इस

 विधेयक के  लिए  जो  संशोधन  ए  एए,

 उनमें श्री  इन्दर  सिंह  नामधारी,  भारतीय

 जनता  पार्टी  ,  श्री  दनादन  तिवारी,  भार-

 MR.  DEPUTY-SPEAKER:  ५0a  have

 prepared  sufficient  background:  now  you

 put  your  questions.

 (Interruptions)  **

 1  .  DEPUTY-SPEAKER:  9  not
 record  anything  except  Shri  Ramswaroop.
 Ram.  Please  conclude  and  ‘put  your
 questions  now.  You  have  got  to  complete
 it.  You  have  given  sufficient  background,

 **®Not  recorded.
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 you  must  put  your  questions.
 not  prepared*  your  questions?

 Have  you

 (Interruptions)  **

 1२.  DEPUTY-SPEAKER:  We  are

 discussing  about  the  freedom  of  press.
 And  you  do  not  allow  freedom  of  speech
 in  Parliament?  है 19 2  are  you  _  interrupt-
 ing  every  now  and  then?  Should  we
 not  have  freetom  of  <nsech  in  Parlia-

 ment?

 (Interruptions?

 MR.  DEPUTY-SPEAKER:  When  you
 speak  next  day,  you  can  reply  to  this,

 श्री  राम  स्वरूप राम  :  प्रैस  की  आजादी

 के  सम्बन्ध में  बजा  फ्र का तिन मे  कछ

 नाराज  बनाए  |  उन्होंने  कहा
 :-

 “If  by  the  liberty  of  the  press  were

 understood  merely  the  liberty  of  dis-

 cussing  the  propriety  of  public  measures

 and  political  opinions,  let  us  have  as
 much  of  it  as  you  please,  but  if  it

 mean,  the  liberty  of  affronting,  calum-

 12.0 1118.0  and  defaming  one  another.  I.

 for  my  part,  am  my  self  willing  to

 Part  with  my  share  of  it  and  shall

 cheerfully  consent  to  exchange  my .
 liberty  of  abusing  others  for  the  pri-

 vilfge  of  not  being  abused  myself.”

 eel  एक  यह.  नाम  बताया  ।  हमने

 कोई  नई  बात
 नहीं.  कही ही  ।

 हम  ने

 पत्रकार  बन्धुओं  को  उत्तरदायित्व  का  ज्ञान

 कराया  है।  इस  चिल  के  माध्यम  से  उन

 इस  का  बाध  कराया  ही  कि  उन  का  दोश

 प्रीत  कया  उत्तरदायित्व ही  ?  ताਂ  इस  के

 far  इतना  क्यों  चिल्ला रहं  हाँ  ?  अपने
 उत्तरदायित्वਂ  को  भी  उन्हे  समझना  चाहिए ।

 MR.  DEPUTY  SPEAKER:  Now  you
 can  put  the  questions.  Mr.  Ramswaroop
 Ram,  now  ig  the  most  auspicious  time  to

 put  your  questions  ,

 शी  राम  स्वरूप राम  :.  अभी जा  येले

 जर्नलिज्म  दोश  मों  बढ  रहा  ही  उस  का  कप

 री  ।  आप  भी  पब्लिक  मैँने  हँ.  तमाम
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 श्री  राम  स्वरूप  राम]
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 दायित्व  का  ज्ञान  कराया  जा  रहा  ही  ।  .

 MR.  है&  SPEAKER:  Mr.  Ram-

 swarop  ै 811,  ।  think  you  have  put
 sufficient  number  of  questions.  ।  will  ask

 che  Minister  to  reply.  Please  conclude.
 ।  0.0 2.0  your  last  question.
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 मे  क्वेश्चन  पर

 ध्यान

 बिल  अगले  सच  में  का  जिस से

 इस  तरह  की  चीजों  पर  पाबन्दी  मेे  छ्

 (व्यवधान .  .  .  .-

 SHRI  १.  ाव ७15 हर तै द १:  |  511:
 The  Hon.  Member  has  covered  a  very
 large  ground.  1e  has  spoken  about  the

 need  to  regulate  me  Press,  particularly
 the  Yellow  Press  In  fact,  hé  has  suppli-
 ed  what  I  should  have  as  the  Home

 Minister,  done.  I  thank  him  for  it;  and
 ।  shall  take  Nig  advice  at  the

 appropriate.



 Al  Abridging  Freedom  SRAVANA  16,  1904  (SAKA)

 किसान
 से  बर  रहा  ही.  ।  यह  मरो  पास

 जनवरी  महीने  का  अखबार  ह  जिसमें  लिखा

 ह.  आर्थिक  के  बन्द  कराने  की  साजिश''  |

 ”*  यही  नहीं  ,  ''हिन्दुस्तान'' ने  भी  लिखा  था

 "समाचार-पत्र उद्योग  संकट  "1८  ।  यह  भी

 जनवरी मं  छपा  था  ।  ''हिन्दुस्तान'' मों  ही

 जनवरी  के  महीने  में  छपा  था  ‘प्रेसा  की  चिन्ता

 ot  स्थिति ਂ  ।  इसी.  प्रकार से  छपा  ह *
 सम्पादकों  दवारा  मिश्र  के  विरूद्ध  दादरा

 जी  को  ज्ञापन''  |  इस  तरह  के  वक्‍त  सं

 समाचार  रुमाझ्नार-पत्रों में  छपे  हाँ  ।  ई 1

 चार-पत्रों  का  गलत  त्वया’  यह  साठ  जी  ने  कहा

 ही  ।  इसके  विपरीत  अभीतक  हमार  दोश

 जो  राष्ट्रपति  थो,  श्री  नीलम  सुंीव  रेडडी,

 उन्होंने  समाचार-पत्रों  की  सराहना  की  ।  इस

 (au का  राष्ट्रपति,  जोकि इस  दश  की

 सर्वोच्च  सत्ता  ही,  उनकी  जब  माहर  लगती  ही
 -

 तो  उस  पर  हम  ज्यादा  ध्यान  दना  चाहिए  ।

 मैं  समझता ह  कि  की  प्रेस  का  जां  महत्व

 दस  दरद  मों  और  दनिया  में  रहा  ही  उससे

 प्रजातन्त्र को  बहूत  बड़ा  बल  मिला ह  |
 अगर  अमरीका  में  प्रेस  ने  वाटर गेट  काण्ड  न

 उठाया  होता  (व्यवधान)

 एक  सार्ननीय  सदस्य  :  उसका  यहां  पर  कया

 सम्बन्ध हाँ  ?

 |

 पर  हर  काने  से  कहा  जाता
 था

 कि  वह  गलत

 ही  ।'  आज  न्यायालय ने.  भी  उसे  पर  अपनी

 मोहर  लगा  दी.  ही  ।  अगर  अन् तुले
 ।

 काण्ड

 प्रेस  सही  ढंग  से  न  उठाता,  अगर  परूति

 काण्ड  को  प्रेस  सही  डंग  से  न.  उठाता  आर

 यहां  के  जनमानस  का  जाग्रत  न  करता,  अगर

 किस्सा  कसी  का  और  बिहार  सरकार  के

 कारनामे  (व्यवधान)  अगर  आपको  भी

 आंखों  निकाल  ली  गई  होतीं  तब  आपको

 मालूम  हाता  |  बिहार  के  मुख्य  मंत्री  ने  भी

 कहा  था  कि  एसा  नहीं  हआ  लोकिन  सुप्रीम
 काटों का.  हस्तक्षेप  आर  प्रेस  दवारा  इस

 सम्बन्ध  में  प्रकाशन  न  होता  तो  इस  दश  के

 लागों  का  पता  ही  चलता कि  विहार

 की  जेलों  में  इस  यह  से  लोगों  की  आंखों

 निकाली  जा  रही  हं  और  हत्यारों  की  जा  रही

 ही  ।  अभी  अभी  मझ  से  पहले  एक  माननीय
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 सदस्य  यहां  पर  कह  रह  थे  कि  वहां  के  हरिजन

 सदस्य  कितने  असंतुष्ट  हा  ।  जा  सरकार  के

 विराध
 मों  लगे  हए  हा,  उन  से  चिन्ता  ह

 कि  हमारा  भंडाफोड़  हा  रहा  ही,  हमारी

 असलियत खुल  रही  ह  आर  ये.  लाग  हमारा

 साथ  छोड़ने वाले  हँ,  इसलिए  अखबारों  पर
 पाबन्दी लगा  कर  इन  सारी  खबरों को  छपने

 रो  णेका
 |  इसलिए यह  काला  विजयकर  दाया

 बिहार  मं  और  भी  मामले  उठ  रहो  हाँ  ।

 बिहार  शरीफ  क  मामले  को  ले  फर  जां  कछ

 हूआ  ही  वहसब  जानते ही  ।  ।  पर

 मुसलमानों के  साथ  जो  करछ ह् 1 रश  ह...  ढौर

 oat  एन काउन्ट र्स जो  प्रो  र  मों  दिखाए  जा

 रह  ह  ,  उन  के  बार  में  प्रेस  ने  एम  "दिवश

 ऊदा  की  ही  और  अगर  प्रेस  अपनी

 यह  भूमिका  अदा  न  करता,  तो  प्रकार  बड़ो

 बड़ी  मामलों  को  उठा  कर  ठप्प  कर  दत  गौर

 जनता  की  कॉन  कहो,  लोक  सभा  तग  को

 इस  का  पता  न  लगता।  इसलिये  हम  रसरी

 की  सारी  al  क  1  ह,  पे  न  दोश

 आर  आप  का  तेल  का  भा मग् ला  कमा  उठा-

 गर  हो  रहा  ही,  यह  प्रेस  की  वजह  से  ही  ह

 मैं फाइल की चर्चा की  चर्चा  नहीं  कराना  चाहता,

 केवल  प्रस  की  चर्चा  करना  चाहता  हत  |  अगर
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 [श्री  जयपाल  सिंह  कश्यप |

 कसा  अभद्र  समाचार  हा,  समाचारपत्रों  ने

 भा  समाचार दिया  हो.  और  ये  इतना  गन्दा

 समाचार  छापते  ह  ।

 श्री  राम  स्वरूप  राम  :  उपाध्यक्ष  महोदय  ,

 इन  सारी  चीजों  का  इस  से  क्या
 मतलब  ह  ।

 (व्यवधान)

 कर

 जो  प्रेस  की  आजादी  का  हनन  कर  रहित

 भारतीय  संविधान  के  न्  19  में  जा

 प्रेस  की  स्वतन्त्रता हो,  उस  का  हनन  वहां

 की  सरकार  कर  रहा  हँ  ।  ताो  क्या  आप  उस
 सरकार

 को
 डिसमिस

 करने  जा  रह  हुँ
 ?

 क्या  उस  सरकार को  आप  बर्खास्त  कर
 ?

 (व्यवधान) .  .  .

 MR.  DEPUTY-SPEAKER:  You
 continue  your  question,  You  have  made

 your  points.

 MR.  DEPUTY-SPEAKER:  Are  you
 dealing  with  the  freedom  of  Press  or  the

 Chief  Minister  of  Bihar?

 SHRI  RAMAVATAR  SHASTRI.  He
 is  connecting  it  with  that,

 MK.  DEPUTY-SPEAKER:

 intelligeat  person.  He  will  say  anything
 he  wants  to  51],
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 He

 थी  पियाल  न  कश्यप
 :

 वे
 **

 , हृत्यार हँ, हँ,
 प्रेस

 की
 स्वतन्त्रता

 के
 हत्या

 MR.  DEPUTY-SPEAKER:  If
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 is  aft

 you
 have  made  any  allegations  against  the

 Chiet  Minister,  I  will  go  though  the  pro-
 ceedings.

 DR.  SUBRAMANIAM  SWAMY:

 hag  paid  compliments,

 He

 थो  जय  पाल  सिंह  क्या  :  क्या  इस  के

 प्रेसीडेंट  की  एसेंट  से  पहले
 आप

 सप्रीम  कॉट
 के  दा  जजों  आर  पार्लियामेंट के  कड  लैम्ब-
 am  की  एक  कमेटी बना  कर,  उन  के

 ७.  -

 सामने  भेजेंगे ताकि  इस  पर  पुर्निवचार हो

 आर  सही  तरीके से.  भारतीय  संविधान

 जानकरी प्राप्त  हो  सके  ।

 मं  यह  भी  जानना  चाह  7

 cart  कौ  जिम्मेदारी  क्या  वहां
 ही  या  स्वंय  मुख्य  मंत्री  जी

 जातिवाद  स्वयं  मुख्य  मंत्री  जी  ने  फॉल

 क्या  बाप  इस  भटठी  लांछन  आर  आत

 कराएंगे  कि  जातियां  का  बिहार
 फलाने  वाले  मुख्यमंत्री  मंत्री  जी  ह*
 ही  ?

 क

 फ  लाय

 लिये  जो  प्रेस  पर  लगाया  जा  रहा  ह
 के

 या

 यह  भी  जानना  चाह. गा  फि  निहा

 on  az  ।  ननत्र  स  क  पानी
 नम में  प्रस  ने  गलत  बातों  का  उल्लेख

 गार  आपकी  सरकार  ने.  आई

 *"Expunged,  as  ordered:  by  tho  Chair,

 4
 r+

 ्



 का.  जदत  किया  आर  उन.  पर  मुकदमा
 चलों यां?  बर्र  'पी.  सी.  मं  संकलन  153
 बी

 से  ले  कर  500  तक  दह से.
 प्रो-

 4  विजन  हाँ  जिनके  आधार  पर  सार  मुकदमे

 चलाये  जा  सकते  ह  ।  क्या  अब  तक  बिहार
 की  सरकौर  ने  काई  मामला  हाँ  चलाया  आर

 चलाया  ह  ता  उनकी  संख्या  कितनी  हाँ  आर

 उनके  नतीजे  क्या  निकले  ,  उनका  प्रभाव  क्या

 पड़ा ”?  क्या  आपने  इस  प्रकार को  काई

 कार्यवाही  की  fama  आधार
 पर

 आपका  यह

 पता  चला  ही  कि  प्रेस  इस  तरह  का  काम

 कर  रहा  और  आप  यह  बिल  ले  आये  ?

 _  डा.  सुबहम्ण्यम  स्वामी:  कांग्रेस  मो

 जां.  विराधी  हाँ,  उनके  खिलाफ  भी  इसका

 ,  इस्तोमान  होंगा
 ।

 श्री  जयपाल  सिंह  कश्यप:  तमिलनाडु  मेँ

 डी.  एम.  के.  एक  एम.  एल.  सी.  जो

 .कि  पेपर  निकलते थे,  उसके
 एडीटर  थे,

 उनका  तमिलनाडु  की  सरकार .ने नो  शिरकत-

 तार  फिया,  महज  वैमनस्य  की  भावना  रो

 शिरफ तार  फिया  क्या  इसी  तरह.  से

 इस  का  प्रयाग  सरकार  दवारा  उन  पत्रकारों  के
 खिलाफ  जा  कि  विराधी  दल  के  रूप  में  जनता

 की  सही  तस्वीर  ला  कर  के  सामने  रखेंगे,

 फिया.  जायेगा  ?.  क्या  इस  पीनल  कांड  का

 /  इस्तमाल  इस  प्रकार
 से

 दिया  जायेगा ,  या

 ‘स  प्रकार  से  दिया  जायेगा  ?

 संविधान के  अनसार  आर्टिकल  19  में

 प्रेस  का  स्वतंत्रता  प्राप्त  ह  ।.  जन  केन्द

 के  पास  पिर्टिकल  19  रहेगा  आर  स्टट

 के  पास  दूसरा  कानून  होगा  ताो.  प्रेस  को

 स्वतंत्रता  की  ले  कर  क्या  भविष्य  में  कं फली-

 कट  लदा  नहीं  हागा,  मतभेद  उत्पन्न

 नहीं  हांगा  उस  मतभेद को  रोकने  की

 व्यवस्था  आपकी  सरकार क्या  करोगी  ?

 इक  तरह  से  स्वतंत्र  पका रता खत्म खत्म  ही,

 जाएगी  ।  .  जब  यह  हो  जाएगा तो.
 दश

 के

 लोगों  का  सही  समाचार  किस  तरह  मिलेंगे?

 सरकार  ताो  अपनी  गलती  का  दबाती  ही.  ।

 अभी  हरजनों  आर  बालमीफकियों पर.  जल्द

 का  शामला  आया  ।  प्रेस ने  एक  हफते  पहले
 समाचार  दो  दिया ।  सिसवा  कांड  में

 कन्,  पकी  न  का

 मामला  खड़ा  हू,  ।  माया  त्यागी  जैसा  हद-

 नाक  कांड  आपके  सामने  आया ।  अगर  प्रेस

 सतत, व
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 न  वह  गंमाचार  न  दिया  हाता  तो  मंत्री  जौ

 के  सामने  वह  बातों  क्या  मा  पाती ?

 कया  इस  तरह से.  आप  .प्रैस  पर  प्रति-

 बन्ध  लगा  कर  ड  माोक्रटिक  पद्धति  का  खत्म

 कर  रह  हाँ  ऑर  डिक्टटरासिप ला  रह  ह?

 क्या  एम  का  लाने  के  लिये...  आप  धीमा

 धीमी  रफतार  से  ये  कदम  उठा  रही  हाँ  ?

 SHRI  9.  VENKATARAMAN;  The

 hon,  Member  said  that  there  was  a  conspi-
 racy  to  destroy  the  freedom  of  press.

 DR.  SUBRAMANIAM  srt:  That
 ig  true.

 »SHRI  रि.  VENKATARAMAN:  1  that

 was  a  conspiracy,  then,  I  suppose,  the

 Janata  Party  was  also  a  party  to  that  com

 spinacy.

 DR.  SUBRAMANIAM  SWAMY:  We
 disown  that.  Why  do  you  not  follow  the

 Janata  Government’s  example....

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Interrup-
 tions  in  Calling  Attention  are  not  record-
 ed.  The  Minister  need  not  reply  to  that.

 SHRI  १.  भ छाचाएं 1.6 २ 1. प:  ।  have

 wready  explained  that.  Perhaps,  the  Mem-

 berg  did  not  ‘near  me  properly.  which  ever
 the  Government,  it  if  necesary  to  regulate

 the  freedom  of  the  press,  the  freedom  of

 expression,  the  freedom  of  opinion  and  all
 that  and  in  accordance  with  the  Constitu-

 tion,  wherever  the  necessity  arises,  it  will
 have  to  be  regulated.  That  is  why  the  fra-
 mers  of  the  Constitution  provided  article

 19(2);  otherwise,  they  would  have  just
 left  with  urticle  19,  saying  that  the  free-
 dom  of:  the  press  is  absolute,  the  freedom
 of  expression  absolute.  That  is  why  I

 said  that  whatever  be  the  Government
 which  is  in  power,  there  is  need  for  regir
 lation  and,  if  occasion  arises,  it  must  be

 used...  (Interruptions)

 MR.  DEPUTY-SPEAKER:  You  घाट  not

 permitted:  1  is  not  going  to  reply  to  ।०
 Why  do  you  waste  your  lungs?”
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 SHRI  :.  VENKATARAMAN:  If  0०

 emment  wants  to  shut  our  information,
 that  is  not  correct.  But  all  the  criticism
 of  the  hon.  Member  is  based  on  a  mis-

 conception  and  misreading  of  the  Act  it-

 self.  In  the  Bill  it.  is  provided  that  it  is
 not  scurrilous  to  express  in  good  faith

 aoything  whatever  respecting  the  conduct

 of  a  public  servant  in  the  discharge  of  his

 public  functions,  or  respecting  his  charac-

 ‘ter,  so  far  as  hig  character  appears  in  that

 context  and  no  further.  That  is  to  say,

 You  have  the  fullest  liberty  us  the  press
 to  criticize  in  good  faith  znything  done

 by  a  public  servant  in  the  discharge  of  his

 public  functions.  Certainly,  all  the  ।  रन.

 stances  ए 11001  the  hon.  Member  said  are
 covered  by  this  proviso  in  the  Bill  itself
 and  they  will  not  be  ‘shut  out.

 Then  there  is  also  another  provisa  which

 Says:  any  person  attacking  any  public  ser-

 servant,  respecting  his  character  so  far  as
 his  character  bears  in  that  context  and  no

 further;  that  is  to  say,  you  can  discuss  the

 conduct  of  the  person  in  relation  to  tne

 public  function  he  discharges,  and  only  to
 that  extent,  and  not  any  further.  That  is

 the  limitaion.  Therefore,  any  public  criti-

 cism  of  anything  done  by  a  public  ser-
 vant  will  not  be  shut  out  provided  (a)  it
 is  bona  fide  and  (b)  it  ह  limited  to  the

 extent  of  the  discharge  of  the  public  fumc-
 tions.  This  is  a  well-known  restriction  and

 there  is  nothing  new  about  it.

 DR.  SUBRAMANIAM  SWAMY:  Are

 you  defending  the  Bill?

 SHRI  2.  VENKATARAMAN:  He  has
 asked  tke  question  and,  therefore,  I  am

 answering  it.  In  fact,  the  more  questions
 you  ask,  the  more  answers  you  will  get
 agaimst  you.  That  is  the  unfortunate  part
 of  it.

 The  next  question  ik:  will  you  make  a

 ‘reference  to  the  Supreme  Court?  ।  15

 totally  wnnecessary.  Under  the  law,  any

 person  van  challenge  the  validity  of  this

 Act,  when  it  is  passed.  म  can  take  it  to
 the  conrt  saying  that  it  is  «lira  vires  of
 the  Constitution,  it  is  in  conflict  with  the
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 fundamental  rights  which  have  been  ८0
 ranteed.  Therefore,  the  right  to  go  to  the

 court  is  with  the  person  affected,  or  any

 individual,  and  there  is  no  need  for  the

 Government  to  refer  this  matter.

 The  next  question  is:  will  you  dismiss

 the  Bihar  Government?  I  cannot  be  per-
 suaded  to  answer  irrelevant  questioas.

 The  next  question  he  asked  is  this:  what

 is  the  guarantee  against  the  abuse  of  this

 provision?  Any  abuse  of  any  provision  of
 law  is  certainly  taken  care  of  in  our  legal
 system.  Merely  because  somebody  can

 abuse  the  law,  the  law  cannot  be  repealed.
 In  that  case,  the  first  enactment  to  be  re-

 pealed  is  the  Indian  Penal  Code,  because

 it  is  capable  of  so  much  at  use,  The  entire
 Indian  Penal  Code  can  be  abused,  if  you
 interpret  it  strictly.  In  fact,  Mr.  Macaulay
 himself  wrote  that  it  is  theft  to  dip  your
 pen  in  another  man’s  link.  Therefore,  the
 definitions  are  so  strict  that  anything  can
 can  be  abused

 13.00  hrs.

 But  merely  because  it  is  capable
 of  being  abused  that  the  law  should
 be  abrogated  is  a  concept  in  jurisprudence,
 with  which  ।  1808 |  not  familiar;  perhaps
 others  may  be.  So,  thit  also  is  not  a  valid

 argument.

 Then.  he  asked:  What  are  we  to  do
 when  there  is  a  conflict  between  the  State

 legislation  and  the  Central  legislation?  I
 have  already  mentioned  about  it  in  my  first

 Opening  reply.  1  10.0  refer  my  hon.
 friend  to  Article  254  of  the  Constitution
 and  briefly  say  that  if  the  State  legislation
 conflicts  with  the  Central  legislation  in

 reEpéct  of  a  concurrent  matter,  then  if

 the  State  legislution  gets  the  aSsent  of  the
 President.  then  the  State  legislation  will

 prevail  over  the  Central  legislation.

 13.0!  lars.

 The  Lok  Sabha  then  adjourned  for
 Lunch  ull  Fourteen  of  the  clock.


